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To Regularize the Colonies

Smt. NAINA SINGH CHAUTALA (Badhra):

Will the Urban Local Bodies Minister be pleased to state the
steps being taken by the Government in the direction to
regularize the various unapproved colonies under the periphery

of Municipal Council Dadri togetherwith the details thereof ?

Kamal Gupta, Urban Local Bodies Minister, Haryana
Madam,

The Government has enacted Act no. 24 of 2021 by amending
the Haryana Management of Civic Amenities & Infrastructure
Deficient Municipal Areas (Special Provision) Act, 2016 vide
notification dated 10.09.2021. As required under section 3 of
the amendment Act, the norms/ policy dated 14.02.2022 has
been issued for taking action for notification of the civic
amenities & infrastructure deficient areas as ‘declared areas’
under the Act.

The process to notify the illegal colonies as ‘declared area’
under the Act shall be done after the receipt of resolution of
concerned municipal body and if the colony fulfils the laid down

norms for notification.
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